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UNION OF INDIA & ORS,
_ : . \ l"lr.J KeBanerj ees ccunsel. .
For the appliCaﬂt(s) i Ms.ReDasguptas counsel,

For ths respondents : Mrs,Ksnika Banerjses caunsel,

CRDER

b thi"s‘m&.a the.applic?nts have prayed for an 'interim ordar‘
restraining the respondents from disengaging or teérminating their
services and/or disallowing them from their entry in the Akashvan i

Bhayan» etQ. R

2, it is submitt'ed that the 3pplicants dre casudl leboursg yho

are angaged in varioaus posts like Stano Typlst: Peoduction Asgsistants
"etc.

3¢ IMrs.Kanika Banaerjeer the ld cawnsel @ppearing for the reqaondents:
denies the contentiong made in the M A by filing a reply, ’

. - 4y It may be recalled that the spplicants have already filed an
U, As being N0, 232 of 1996 in respsct of yhich this M A, hag been filed
The prayer in the O,A, is for absorption of the @pplicants in the
vacan\t posts in yhich they are performing their dutles as cagual
Tabawrs since 1983 onwards, :

*

Se This matter is to be adjudicated and the prayer made in the MA,
for an interim order cannot be alloued without deciding the 0,4, The
M As canpot be"decided'indapmdmtly. The 0,A, is Fixed for hearing
on 8,7,1999. This M A, be also listed for hearlng alonguith the

0sAs on~ the same date,
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